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AL A W I" LLLHAIL 

URIGIPpLICTIoN 

Versus 

Union of India & Ors . . . . . . . . . . 
	 tespondents. 

- 	 Far the 	p1icant(s) 

For the Respondents. oT 	 ,& vc 

- 
_J1QEE .P1J±, RPsjR 	QM.JE' 	- _DROER 

picatn i it form This ?. 	 23.11.00 Present : The Hon'ble Mr Justice T'or
>-<' 	 D.N.Chowdhury, Vice- 

/ 	 Chai.rman. 

LO' 	
I 	 Heard Mr S.S.Goswamj,learned 

1PO/ :" 5 	 ,counsel for the applicant. 
Dated• ' 	 , 	

' 	Application is admitted • Issue 
Dy. 	 ' 	usual notice. Call for the records.. 

List on 1.1.2001 for written 
' statement and further orders. 

Heard Mr Goswami on the iriteri:- 
relief prayer. 

Issue notice to show cause as 

to why the operation of the impug- - 

'ned orders dated 4.5.2000, 1.9.200C 

and 17.11.2000 shall not be sus- 
, 	

'pended during the pendency of this 

' application. Returnable by four 

I 	 List on 1.1.2001 forfurther 
i- 	 Vizø/No i 	- 	'order • In the me antirne the opera- 

- 	 - tion of the orders No 

A/Cs/98-99/1911_12/1618_19 dated 

4.5.2000(Annexure-IV), rqo.1-2/KVS 

(SR)Accounts/99-2000/8054_55 dated 

109.2000 (Arinexure-VI) and Mo.i(vs/ 
Per.IC.G/2000-2001/764...75 dated 

- 	 17 .11.2000 shall remain suspended. 

vice-chairman 
pg  
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1.1.2001 	 Put up on 25.1.2001 after service. 

Meanwhile the order dated 23.11.2000 shall 

continue. 

	

( .. -L'1 	 &'1Q S• 	
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	 Vice-Chairman 
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2° 
7.2.01 	 For weeks time is allowed to file 

Written statement on the prayer of Ms. 

N. Devi on behalf of Dr. B.P.Todi, 

learned counsel for the K.V:S. 

List on 14.3.2001 for written, 

• /33:o/ 

A-i 	
7tlk 

r(L .) 	t r d 

/ 	- 	14.3.01 

statement and further orders. 

Vice-Chairman 

On the prayer of Mr.S.Sarma learned  
counsel on behalf of KVS  6 weeks time is 

granted for filing of written statement. 

List on 9.5.01 for orders. 

95,2001 

j)i c 

(i-J  

ke 	\ - ) 3 24.; 

.bb- 

13.6.01 

•Q_\ 

List on 13,6.2001 to enable the raepon 

dents to tue written statement, 

ear.1% 

Written statement has keen filed. 

Three weeks time is allowed for filing of 

rejoinder. List on 180.01 or orders. - 

4ernber 



O.k. 401 of 00 
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- 	-- 

or tne Registry Date 

i 18 h1701  

°rder of t1-i Tribunal 

Written statement has been filed. 

Two weeks time is allowed tothe 

- applicant to file rejoinder if any. 

List on 1.8.01 fDr orders. 

C L 
/ Member 

4 3.m 

XittR* Ax4A6AN&WnWkK=atmd1F  

The p'eadings are comp1ete. 
The app1'cant did not file the 
rejotnd.r.Liztthe case be listed 

for hearing on 12.9.01. 

1 
Vjce.chajrman 

12.10.2001 	 None is present for the applicant. List 

I again for hearing on 10.13.2001. 

/ 1 c 
bb, 

10.10.01 	 The matter wasP listed for hearing 
today 	also. 	None 	appears 	for 	the 
applicant. 	It 	however, 	appears 	from 

Vjo record 	that 	writ'teri 	statement 	was 	filed 

did ito/i by 	the 	respondent 	nos. 	2,3, 	and 	4 	on 
I 29.5.2001 	but 	copy 	of 	the 	written • statement 	was 	not 	served 	on 	• the 
applicant. 	Let 	the 	copy 	of 	thwritten 
statementservJ on 	the 	counsel 	of 	the A 
applicant by the respondents within three 

• days 	from 	today 	and 	the 	thater 	may 	be 
posted 	for 	hearing 	on 	16.11.2001. 

c ou-ns-  

• • Vice-Chairman 

t rd 
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0.A. 401 of 2003. 

Mr. 	S.S.Goswami, 	learned 
counsel for the applicant. Mr. S.Sarrna, 
learned Counsel appearing on behalf of 

the respondents prays for a short 

adjournment The learned cOunsel for 
the 	applicant 	has 	no 	objection 
Accordingly the case is adjourned to 
7.12.'2901. 

List on 7.12.2001 for hearing. 

( ( LJI 
'- 

Member 

ttd 	

j 
24.12.2001 	 Heard the learned counsel for the 

parses. Heag concluded. Judgment delivered 
r l

in lope'n • court, kept is separate sheets. The 

1' 	
application is allowed. No order as to costs. 

• 	
• 

Vice-Chairman. 
nkm 	, 

• 	

• 	

-I. 	 • • 	
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CENTAL ADMINISTRATIVE TRIBUNAL 
GUWAHAT I B ENC H. 

Q.A./Lxx 	No 	 . 	 . 	 of 2001 

19.12.2001 
DATE OF DECISION .......,... 

Shri ProbodhChCoswamj 
PETITIONER(S) 

Mr S.S. Goswami 
ADVATE FOR THE 
PETITIONER(S) 

VERSUS - 

c 

The Union of India and others 	 RESONDE(S) 	. 

Mr S. Sarma 
ADVOCA 	FOR THE 
RESPOWDNTS 

I THE HON'BLP 	MRJUSTICE D.N. CHOWDHURY, VICE-CHAIRMAN 

THE HO'LE 	.. 	

. 

1. Wn1 	Reporters of local papers may be al1oed to see the 
judent ? 

.2. o be refetred to the tZeporter or not 
? 

3, b7h0ther their Lordships wish to 	ee the fair copy of the 
judnent ? 

4 Whether the judgment Is to be circu1aed to the other Benches 

Judgment delivered by Hon'ble 	Vice-Chafrman 	 .• 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.401 of 2000 

Date of decision: This the 19th day of December 2001 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

Shri Probodh Ch Goswami, 
Librarian, 
Kendriya Vidyalaya, 
DulLajan, Dibrugarh, Assam 	 Applicant 

By Advocate Mr S. S. Goswami. 

- versus - 

The Union. of India, represented by the 
Secretary to the Government of India, 
Ministry of Human Resource Development, 
Central Secretariat, 
N e w DeThi. 

Kendr[ya Vidyalaya Sangathan, represented by the 
Coni missioner, 
Kendriya Vidyalaya Sangathan, 
NewDeThi. 	•. 

The Assistant - Co rh missioner, 
Kendriya Vidyalaya Sangathan, 
Silchar Region, 
Silchar, Assam. 

The Principal, 
KendrLya Vidyalaya, 
Duliajan, Dibrugarh, Assam 	 Respondents 

By Advocate Mr S. Sarma. 

0 R D E R (ORAL) 

CHOWDHURY. J. (V.C.) 

The legitimacy of the order dated 1.9.2000 in rethdng the 

pay of the applicant is the subject matter of this proceeding. The 

applicant is a Librarian in the Kendriya Vidyalaya at Duliajan. In 1990 

he was granted the senior scale of pay of Rs.1640-60-2360-EB-75-2750-

EB-2900. By order dated 8.10.1990 the scale was made effective from 

1.1.1986. His initial pay was fixed at Rs.2300/- P.M. as on 1.1.1986 in 

the senior scale. The applicant drew and availed the said senior sale 

with yearly incre m ents and crossed the efficiency bars as and when these 

became due. By the impugned order dated 4.5.2000 the respondent No.3, 

informed the applicant that on account of revision of scale of pay as 

.1 
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per recom mendations of the Fifth Central Pay Corn mission the pay was 

refixed at Rs.8900 as on 1.1.1996 in the scale of pay of Rs.6500-200-

10,500/- with effect from the date of next increment on 1.1.1997 raising 

his pay to Rs.9100/-. By the same order the Principal of the Kendriya 

Vidyalaya directed the concerned authority to work out the exces payment 

made to the applicant and recover the same in suitable instalments. The 

applicant objected the same and submitted a representation before the 

authority. By the impugned order dated 1.9.2000 the respondents informed 

the applicant that the pay initially fixed by the Principal as on 1.1.1986 

was found to be in excess by two increments which were wrongly granted 

to him and accordingly his pay was refixed by superseding the earlier 

fixation of pay' made by the office. The legitimacy of the action is 

challenged. 

The respndents contested the claim of the applicant and 

submitted their written statement. According to the respondents the initial 

pay fixation was wrongly made by the Principal by allowing two bunching 

increments erroneously. Therefore, the overpayment was sought to be 

recovered by instalments. 

I have heard Mr S.S. Goswami, learned counsel for the applicant 

and Mr S. Sarma, learned counsel for the respondents at length. From 

the facts narrated above it appears that it was the 	Education 	Officer 

and Officiating 	Assistant Corn missioner 	who, passed 	the impugned 	order 

dated 	4.5.2000 fixing the pay consequent upon grant of seniOr scale. 	As 

per the 	order dated, 22.1.1990 the 	pay of seven teachers including that 

of the applicant was fixed by the Assistant Corn missioner. In terms 

thereon, by order dated 8.10.1990 it was the Assistant Com missioner 

who fixed the senior scale of pay of the applicant at Rs.2300/- in the 

scale, of pay of Rs.1640-29QO with effect from 1.1.1986. By order dated 

18.10.1993 the applicant was allowed to draw his next increment next 

above 'the stage of Efficiency Br raising his pay from 	Rs.2750 to Rs.2825 

with 	effect from 1.1.1994. 	The respondents now 	sought to recover the 

same on the ground that the two bunching increments were given to 

him wrongly. The applicant was paid with effect from 1.1.1986 and the 

respondents.......... 



:3: 

respondents continued to pay so iii the impugned order was passed on 

4.5.2000. According tgo the respondents it was observed that the pay 

of the applicant initially fixed by the Principal, Kendriya Vidyalaya, 

Duliajan as on 1.1.1986 in the revised scale was found to be in excess 

by two increments which was wrongly granted. We have already indicated 

above that the pay of the applicant was, in fact fixed by the Assistant 

Corn missioner and not by the Principal. Assu ming that it was the Principal 

who fixed the pay the same ought to have been approved by a flux of 

time. The fixation of pay eyen if it was made on the basis of some 

date, which subsequntly turned out to be incorrect in fixing the initial 

pay was not to be reduced in this fashion. In coming to this conclusion 

I took the aid of the Audit Instructions appended to F.R. 27. 

The applicant was granted a higher pay scale with two 

increments from 1J1.1986 and the same was sought to be withdrawn 

abruptly by the im pugned order. The respondents indicated in the order 

as well as the written state m ent that the said action was taken due 

to the fact that the Principal was not - the corn petent authority. In * these a  a f  6.-( 

circumstances it is difficult to sustain and upheld the validity of the 

order dated 4.5.2000 followed by the order dated 1.9.2000. Both these 

orders are accordingly set aside and quashed. 

The application'is allowed. There shall, however, be no order 

* as to costs. 

H 
( D. N. CHOW DHURY ) 

VIC E-C H AIR M A N 

nk m 

.. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

) 
GUWAHATI BENCH: GUWAHATI 

1 / 
Owahstt 9nCh 

j 
!_J O.A. 	No. 	 2000 

- - 
8etieen 

Shri Probodh Oh. Goswami 

.Applicant. 

AND 

1.Union of India & ors 

Respondents. 

INDEX 
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 Application 

13  Verification 

 Annexure 	i IL, 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUtJAHATI / 

(An application under Section 19 of the Administrative 

Tribunal Act, 1985..) 

I 

Ceatr1 	
i'-ihttnaI 

NOV 

Gj,ah9tL 3fl 
- 

O..A. No. t7bO/ 1 2000 

Between 

Shri Probodh Ch. Goswami, 

S/0 late Nabin Ch. Goswami, 

Librarian, 	Kendriya 	Vidyalaya, 

Duliajan, 

District: Dubrugarh, Assam, 

..Appl.icant. 

AND 

1.0nion of India, represented by the 

Secretary to the Govt of India, 

Ministry of Human Resource Develop" 

ment, Central Secretariat, New 

Delhi, 

2. Kendriya Vidyalaya 	Sangathan, 

represented by the 	Commissioner, 

Kendriya Vidyalaya Sangathan, 	18 

Institutional 	Area, Saheed 	Jeet 

Singh Marg, New Delhi. 



rTrf 
Tr ibunal 

NOV iau 
TTr. 

GUthitt 	riC1k 
- - - -. 

2- 

The Assistant Commissioner, 

Kendriya Vidyalaya Sangathan, 

Silchar Region, Silchar, Assam. 

The Principal, Kendriya 

Vidyalaya, Duliajan P.O., 

Dist: Dibrugarh:786 602. 

Respondents. 

'V 

Details of the alication 

l.Particulars of orde r against the arlicatjon is made: 

Order 	No. 

dated 4.5.2k with a copy of direction to the Principal to 

recover the excess the amount. 

(Annexure:",) 

-'And 

Order No. 1-2/KVS(SR) 	Accounts/992000/805455 

dated 1.9.2000 issued by the Respondent No, 4 disposing with 

the representation of the Applicant. 

(Annexu re: 

-And 

Order No.KVS/per, P>C.G./2000-2001/674-.75 dated 

17.11.2000 passed by the Respondent No. 4. - 

(Annexure:..VU) 

2. Jurisdiction of the Tribunal. 

The applicant declares that subject matter of the 
dI 

$ 

0 

/ 
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1Tr 
Centiii . 	 Trl)nan.) 

br NOV 1ÜD 

I 
GuwItL 3eflch 
-" -- - 

application is within the Jurisdiction of the Honble Trib" 

unal 

3. 	Limitt'ipn: 

The applicant declares that since his representa-

tion has aireadybeen disposed of by the competent authority 

the instant application is within the limitation period as 

has been prescribed under section 21 of the Administrative 

Tribunals Act. 1g85. 

• 4. 	Facts of th'case: 

I. 	That the applicant is a 'citizen of India and is 

presently residing at Duliajan, District:- Dibrugarh, Assam 

The aplicant has been working in the aforesaid 

vid'alaya since 1973 and has completed twenty seven years of 

continuous service in the same post without any blemish. 

M. 	That the dfendant No. 2 is a Govt. of India 

organisation reresented by the Commissioner, 	Kendriya 

Vidyalaya as its principal Officer. The organisation func- 

•  tions from its principal office at New Delhi 'and through, 

number of regional offices situated in different• places in 

India including ' one at Silchar in the State of Assam, of 

which the defendant No. 3 is the Principal Officer of the 

S 
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said region The instittidn'ihwhich the applicant is at 

present serving, is within the administrative control of the 

Defendant No, 3 who functions from his office at Silchar as 

mentioned above. - 

III. 	That since the date of joining during 1973 the 

applicant was working in a scale of pay till 1990. However 

during 1990 a senior scale was sanctioned to-him vide letter 
.-..- 

No. F,.2'-13/89KVS(Sr)10422 dated 22.1.90 by the defendant 

No.3, 	 - 

A copy of 'the aforesaid order dated 22.1.1990 is 

enclosed herewith as Annexure:-I. 

IV. • 	That thereafter, by a subsequent order No. F- 

1/KVS/I/90-91/16452 dated 8/11.10.90 the aforesaid senior 

scale was given effect to from 1.1.86. Thus the scale of the 

plaintiff was therefore upgraded and his initial pay was 

fi,<ed at Rs. 2300/- P.M. as on 1.1.86 n the senior scale as 

per the following manner: 

/ 	
Rs. 1640-60-2360---E8--75-2750---EB-'-2900 

The applicant has drawn and availed the aforesaid 

senior scale, with yearly increrñent and crossing- efficiency 

bars (EB) as and when fall due with the entire knowledge of 

the Respondents. 

N 
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copy of the aforesaid order dated 8/11-10-

90 is enclosed herewith and marked as Annxu're:-II. 

A 	copy 	of 	the 	order 	No. 	F.2-2/92- 

KVS(SR)/11413-416 dated 18..1093 allowing to cross the 

efficiency bar is enclosed and marked as Annexure:-'III. 

V. 	That curiously however, an order was issued from 

the office of the respondent No. 3 in the month of May, 2000 

''to the entire prejudice of the applicant. 

TKus vide order No. 1-2/KVS(SR)A/CS/98-99/1911-

12/1618-19 dated 45.2K, the Respondent No. 3 informed, that 

On account of Revision of scale of pay as per recommendation 

of Vth pay commission, the pay is 'ref ixed at Rs, 8900,00 
-I 

onLL1.96 in' the scale of pay of Rs, 6500-200'--10,500/- with, 

effect from the date of next increment onL1,97 raising his 

payto Rs, 9100/- if otherwise admissible, 

• 	 By the same order the Respondent No. 4 has beer 

directed by issuing a copy of the order to work out the 

excess payment made t,o the applicant and recover the suita-

ble installment under intimation to the office. 

	

Thus by the aforesaid order the initial pay of the 	, 

applicant was downgraded by two increments. Thus Respondent 

• 	 ' 

• 	
• 
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No. 4 was directed to refix the pay by reducing the two 

increments in the senior scale by two increments w..e..f, 

1.1.1986. 

A.copy of the aforesaid order dated 4.5.2K is 

enclosed herewith and marked as Annexure:-IV 

That the applicant was surprised by the aforesaid 

order and immediately filed an appeal through proper channel 

on 21.6.2000. The Respondent No, 4 received the copy of the 

appeal on22.6.2000 with acknowledgement of receipt. 

In the said appeal the applicant has stated the 

entire facts and circumstances. It was stated that by the 

impugned order the pay of the applicant was shown as Rs. 

8,900/- insted of Rs. 9,100/- which te applicant is at 

present drawing after the same was once revised and fixed in 

senior scale of.pay. As per an estimate roughly made by the 

applicant a sum of, Rs, 50,000 approximately will have tobe 

assessed as exOess payment liable for recovery as per the 

said order. 

A copy of the aforesaid appeal is enclosed 

herewith and marked as Annexur:-V. 

That the Respondents have thereafter disposed of 
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the appeal filed by the applicant vide order No 1-2/KVS(SR) 

Accounts/99"2000/805455 dated 1.9.2000, The Respondents No. 

3 hoever came to a curious finding that the pay initially 

fixed by the Princfpal as on 1,1.86 is found to be in excess 

by 2 increments thich was vrongty granted.. While disposing 

with the appeal the respondent No, 3 has refixed the pay of 

the applicant superseeding the earlier fixation of pay made 

by the office. 

A copy of the aforesaid final order dated 

1,9.2000 is enclosed herewith and marked as Annexure;'VI. 

Viii. 	That pursuant to the aforesaid disposal of the 

appeal the RespondentNo. 4 has informed the applicant that 

he was to act on the direction contained in the impugned 

order. However, till date the impugned order has not been 

acted upon. However, the Respondent No. 4 has Issued a order 

No..KVS/per. P.C.G../2000-2001/674-75 dated 17.11,2000 inform" 

ing that the amount for deduction comes to Rs, 39,752.00 and 

the deduction shall start from the next month. The applicant 

having no other alternative remedy has filed this instant 

application for relief, 

IX. That the applicant was granted the senior scale of 	ay''- 

(Rs. 1640"60"2360"EB-75"2750-Es"2900) vide Assistant Commis 

sioners order No. dated 22.1,90. 

This order sanctioning the senior scale of pay was given 

effect to from 1 -.1.86 through the individual sanctioning 

order no. F.1/KVS(SR)/1A/9091/16452 dated 8/11.10,90. 

Accordingly, the pay of the applicant was revised in the Sr. 

.3 
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Scale and fixed at Rs, 2,300/- p..m. w..ef. 1.1.86 in force 

of the above said orders. The next date of increment in the 

senior scale after fixation of pay was due on 1.1.87. In the 

above said scale, the applicant was to cross the EB on 

1.1.93, and for which sanction of Assistant Commissioner was 

necessary. This order was duly issued vide .C.'s letter no.. 

F.2-2/92-KVS(SR)/11413-416 dt. 18.10.93. On crossing the EB, 

the applicant's pay was fixed .at.Rs.. 2,825/- in the said 

senir scale and necessary entries were accordingly made in 

the service bQok etc. as per direction. - 

Thereafter, the applicant continued to draw his 

salary with regular increments from time to time till the 

yar 2000 AD, the present salary of the applint is Rs 

10,100/- on 1.1.2000. The impugned order against which this 

appeal is hereby made, was issued on 4.5.2000 from the 

office of Asstt. Commissioner, In this order, the pay of the 

applicant is shown as Rs. 8,900/- instead of .  Rs. 9,100/-

which the applicant is at present drawing after the same was 

once revised and fixed in senior scale of pay. Aart from 

above, the order has directed the Principal, Ky, Du'liajan, 

to ijork out the excess amount and effectrecovery of the 

same from the applicant. As per an estimate roughly made by 

the applicant, a sum of Rs. 50,000/- approximately will have - 

to be assessed as excess payment liable for recovery as per 

the said order. - 
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5. 	Grounds for relief:-

(a) 	For that the impugned order is ex fade 

illegal, arbitrary, malafide and highly discrimina-  

tbry. The order whereby the right of the applicant 

is curtailed is therefore liable to be set aside 

and quashed. 

(b) 	For that,the impugned order are not speaking 

order and the same have been passed mechanically 

with extraneous consideration. 	 - 

• (c) For that the impugned orders are illegal and 

unjustIfied in as much as the matter of fixation of 

pay of the appliOant cannot now be reopened and 

revised after the same was once made as far back as 

1990 with effect 'from 1.1.86 and continued to 

aperte for more than 10 years. 

(d) 	For that no deduction of any amount of any 

nature can be made from 6alary of the applicant 

with giving any notice. therof and without giving 

scope for hearing such deduction will be illegal 

and unjusU.,fied. 
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• 	 itt 	ench 

For that the impugned orders have caused 

seniors civil consequences to the applicant and 

violates all rules of fair play and equity... The 

order are arbitrary, and illegal and liable to be 

set aside and quashed. 

• For that the fixation of pay which was made 

during 1990 with effect from 1986 and no refixation 

can 'arise 'after about 14 years of continuous 

service.. 

For that in any view of the matter the im-

pugned order is illegal, arbitrary, malafide and 

violative Of all cannons of justice and as such the 

same are liable to be set aside and quashed. 

- 	
6. 	Details of remedies exhausted:- 

- That the applicant has immediately filed appeal 

through proper channel against the order No.. F No.. 1-

1/KVS(SR)/CS/98/99/ 1911-12/1618-19 dated 4.5.2000. The 

appeal of the applicant was disposed of by order No. 1- 

• 	 2/KVS(SR)accounts/99-2000/805455 dated 1.9.2000 	without 

• 	 .granting any relief therefore no remedy lies elsewhere other 

• 	than approaching this Hon'ble Tribt.tnal.. 	• 

r 



II 

7- 	 JLDYQQLC1L 

The applicant declares that he has not filed any 

other application or suit with regard to the instant subject 

matter before any Court or any other Bench of this Tribunal 

8. 	Relief souQht for 

Under the facts and circumstances stated above 

the applicant prays for the folloiing relief :- 

(a) To quash and set aside the impugned orders 

Nos 	F. 1-1/KVS(SR)/CS/98/99/191112/16 18 l 9  

-c 
i'rbi1Dl 	dated 452000 at nnexure:-____ 

- rjAl 

• 	 - 	 r 	 -And- 

t 	
0 

Order No..1--2/KVS(SR) Accounts/00-2000/ 

ih 	• 8054455 dated 19.2000. at Annexure:-Vi 	order our  3 

No. 	 dated 
____ 

17112000Aissued by the respondent No. 4 and 

to dirct the Respondents not to deduct and/or 

refix the pay of the applicant from the pay he 

has been drajing for last 14 years and/or not 

to give effect to the impugned orders dated 

4.5.2000, 192000 and 17.11.2000. 

(k) 	To grant any other relief as the Honble 	* 

Tribunal may deem fit and proper. 

(c) 	The cost f the proceeding. 

S 
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9 	Interim relief if any - 

Under the facts and circumstances the 

applicant prays that the Hon'ble Tribunal may 

be pleased to pass an interim order staying 

the operation of the impugned orders dated 

452000 (Annexure:-), 192000 (Annexure:-

.L)and 17..11.2000till the final qispasal of 

this application. 

The apliction is filed through the advocate: 

Particulars of IPO: 

LP.O. No.2 6-t 	 for Rs, 50.00 

Head Post office Panbazar is enclosed herejith. 

 

 

 

 

 

 

 

(i) 

List of enclosures:-

Annexu re: I 

Annexu re: II 

Annexu re: III 

Annexu re: -IV 

,Annexu re: -V 

Anne.xu re: -VI 

Annexu re : -VII 

Order dated 22.1.90.. 

Order dated 8.10,90. 

Order dated 16.10,93 

Order dated 4.5.2k. 

-. Appeal dated 21.6.2000. 

Order dated 19.2000. 

Order dated 17.112000. 

0 



t7VA A drt 
* 

- 13 	

ffJ: 

I 

VERIFICATION 

I, Shri probodh Ch. Goswami son of Nabin Ch. 

Goswami aged about 57 years .resident of Kendriya 

VidyalayaDuliajan, P.O. Duliajan, District:- Dibrugarh, 

Assam do hereby verify the statements made in this applici-. 

tion and state that the statements made ink paragraphs 1, to 

12 above are true to my knowledge and belief and the rests 

are my humble submissions before this Hon'ble Tribunal, 

• And I sign this Verification on this the 	th day 

of November, 2000. 	 - 

• 	 Signature of the applicant. 

I 



T: 	 çijfl1! 

14 

NNEXURE:-I 	-.- 

KENDRIYA VIDYALAYA SANGATHAN 
REGIONL OFFICE: SILCHAR 

F.213/89KVS(SR)/1042259 	DATED 22.1.90. 

OFFICE ORD€R 

The following miscellaneous categories of teachers whose 

particulars are given below are hereby appointed to the Senior 

Scale with efect from the dates mentioned against each 

Si No..Sen No. 	Name & Senior Scale 	Date of KV where 

designation Senior working 
Scale 

1.169 Shri SC Paul 1640-62000EB'60 12.9.87 Masimpur 

Drawing Teacher 2360-E860260075 
2750-EB-75-2900. 

191 Shri S.R.Nath 26.7.87 Sibsagar 

Drawing Teacher 

122 Shri 	R..K.Mazumdar H 	
H 	1.1.86 Agartala 

WET 

119 Shri 	P,C..Goswami 
H 	 1.1.86 Duliajan 

Librarian 

 Smti Bimola Devi 1400-40-i6O0-50''1560 	26.6.88 Imphal 

Music Teacher E850*1950_EB50 
2250-EB-50-2300 - 602600 

6.2201 Smti P.Banerjee, H 	 1.1.86 Upper 
snii.iong 

7. - 	8..Sen 	 H 	
ft 	24.6.86 Agartala 

7. 	B,Bhattacharjee 	
H 	5..8..87 	NEHU 

(Dr. K.K.Jha) 
Asstt.. Commissioner.. 

Copy to: 

1. The individualcoflcerned. 

2 	The Principals of the concerned Vidyalayas. The pay of the 
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teachers may please be fixed in the senior sclunAe. normal 

rules and necessary entries made in, their service books after 

obtaining necessary approval from Regional office,Silchar, An 

undertaking to the effect that they would undergo in service: 

course of three weeks duration latest by 1.2.91 to become eligible 

for grant of senior scale in respect of the employees who have not 

undergone the in servicecourse as per therules governing the 

grant of senior scales should be obtained. 

3. The Deputy Commissioner (Admn..), KVS,New Delhi.. 

4 The Sr. Audit officerKVS,New Delhi, 

All Asstt. Commissioners, KVS, Regional offices. 

The AlO, KVS, RO, Silchar. 

ASSTT. COMMISSIONER.. 

5- 
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KENDRIYA VIDYALAYA SANGATHAN 

/ì.(\J/V f: L L V/ 
f 34009 (A:) with in 

J 34339 (AC) Ri. 
' 

I dOflC 	
34154 (AO 
45737 (EO) 

RogtonM Offlco 

Ioiu 	
Hospitol RoAd, 

StIchir - 788001 

F No 1 -2/KVS (SR) Accounts/ 99-2000/ '(S 'S5 	Dated: 01.9.2000 

OFFICE ORDER 

Where aa the pay inrepect of Shri P.C.Goswami,Librarian 
Kenciriya Victyalaya,Duliaj&n was provisionaly fixed by the Principal, ' 
Kenctr.iye Vidyalaya,Duliajan consequent upon implementation of IVth 
Pay tommission as on 1.1.1986 at Rs.2250.00 by allowing 2 bwiching 
iI?rements. 

Where as the pay xixation statement made by the P#Lncipal 
was not duly approved oy the competent authority whióh is nequired as 
per rtfl 

Where Rs on scrutiny QI  pay fixation statement during 
2000 it was observed that the pay initially fixed oy the Principal as 
On 1.1.86 is found to be in excess by 2 increments which was wrong1. 
granted. 

Where as Shri p.C.Goswami,Librarian,Kendriya Vidyalaya, 
Duliajan represented against correction in pay fixation made by, this 
office vide letter No.k.1_2/KVS(SR)Ai'CS/9899/1911i2/1618-19 dt.4.5.2K 
on the pretext 0# future benefit on 2 increments given to him. 

It is,therefore,infOrmed to Shri P.C.Goswaiui,Librarlafl, 
Kendriya Vidyalaya,DU].taian that his pay as on 1.1.86 consequent upon 
grant of IVth Pay Commission is fixed as under- 

- Date 	Scale in ordinary grade 	Scale in senior grade 

l4O0_40_1600_50-2300-EB-60 	160-60-2600-75-2900 - 
-60-2600 

	

1.1.86 - 	ks.2150.00 	- 	Rs.2180.00 

• 	1.3.86 - 	Rs.2200.00 	- 	Rs.2180 +20.00P.P. 

	

1.1.87 - 	lIs.2200.00 	- 	RS.22L40.00 

	

1.3.87 - 	Rs.2250.00 	- 	Rs.2240 + 10.00 p.p. 

	

1.1.88 - 	Rs.2250.00 	- 	Rs.2300.00 

	

101.89 •- 	- 	 - 	Rs.2360.00 and so on 
This supersedes earlier fixation of Day ade 

- by thi.s office. 
Distribut.ifl 	 Commissioner. 

Shri P.C.Goswami,Librarian,KendrYa Vidyalaya, 
Duliajan. 

2. The principal,KefldriYa Vidyalaya,D'UliaJefl, 	• 
with a request to hand over the enclosed letter 
to Shri P.C.Goswami,Librarian and obtain the cknoWledgemeflt 

• 	 which may please be kept on record. The service book and 
personal file of Shri Goswami Areenclosed here with for 

• 	necessary action. 

LA 

t i 

• 	 -. ------- 

.r-s. 
- 	

- 	I 	• I 	- 

- 	-• 

Qi. 
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DULIAJAN - 786 602 (ASSAM) 
3II1 0374-808999/98 fl. U4. ?• 0374-800573 

Oil 0374 no  899 /98  r'&i 03 hi 800573. 

A. 
	(/2 OOu-2 OU3./) 

Q 
	

f*ii/D, c  

With rcfe rnnce Lo ien3rIyi V. Uya1ay 

let ter F .No.l_2/j(V3 (SR)A/Cs/98_99/1911_12/161819 

dated 04.05.2k, Shri P.C.Goswami,Ljbrarjan of this Vidyalaya is 
hereby informed that the awount for deduction of over payment 

ComWcalculatec"41-S. 39,752/- (Rupees Thirty nine thousand seven 

hundred fifty two only) against his name s  

As per the KVS rule the instalment of the amount is 	
/ be ca1culitpd 3 of the sala •  The deduction as mentioned 

' shall start from next month. 

(v.sIftr 
CI

KLA) 
PR11 PAL. 

Shri P.0 .Goswamj, 	

/ PRINCI 

Libraria-n, 	

/ ke 1  
Duliajan. 
Kendri ya V 	

/ DuliajaD 

Copy to:- 

The Asstt.Cojiinjssjonpri, 3 (Ro) ,Sjlchar for information; 

Principal. 



In the Central Administrative Tribunal:Guwahati Belch 

At Guwahati. 

'- 

(cntr Tribunal U .A. No. 401/2000 

29MAY(Th 	hri Probodh Ch. Goswarnj- 
......applicant 

Vs.  
Guwha' BncIi 

1nion of India & Ors. 
.Respondents 

The Respondent No 2,3 and 4 above 

named beg to file there written-statement 

as follows. 

That all the aments made in the Original applica-

tion (hereinafter referied to in short as the application) are 

denied by the answering respondents save and except what has 

been specifically admitted herein and what apjears from the 

records of the case. 

That with regard to statements made in paragraph I and 

II of the application the answering respondents have no comments. 

That with regard to statements made in paragraph III of 

the application the answering respondents beg to state that the 

applicant was given the senior scale with effect from 1.1.86 and 

his pay was fixed based on the pay fixed by the Principal Kendriy 

Vidyalaya (hereinafter refered in short as K.V.) Duliajan in the 

ordinary grade. 

That withregard to statements made in paragraph IV of 

the applicatioflj the answering respondents beg to state that 

consequent upon implementaOtiOfl of IVth pay Commission with 

effect from 1.1.86 the Principal, K.V. Duliajan fixed his pay 

by aliowing two bunching increment which was not in order. His 

pay as fixed by the Principal K.V. Duliajan as on 1.1.86 was 

not approved by the competent authority which is required as 

per rule.• 

Copy of KVS Circular No.F.12-17/86 - KVS 

(Admn. I) dtd.27.11.86 is aimed herewith 

and marbed as Annexure - I. 

contd .....2 



contd .... 2 

() 

That with regard to statement made in paragraph V of 

the application the answering respondents beg to state that on 

scruting of pay fixation statement on recommendation of Vth 

• 	pay commission with effect from 1.1.86 it was observed that 

the pay ini 2tially fixed by the Principal K.V. Duliajan as on 
1.1.86 in the revised scale in ordinary grade is found to be 

in exbess by two increments which was wrongl.. granted. His 

pay has been regularised and re-fixed as per rule vide this 

• 

	

	office order No. 12/KVS(SR)/Adcounts/992000/8054-55 dtd - 

1.9.2000. 

Copy of office order No.1-2/KVS(SR)IAcCounts 

/99-2000/8054-55 dtd 1.9.2000 is annexed 

herewith and marked as Annexure - 2. 

That with regard to statements made in paragraph VI, 

VII and VIII of the application the answering respondents beg 

to state thatl the applicant was allowed two bunching increments 

erroneously by the Principal. His pay as fixed by the Principal 

K.V.Du1iajan.as  on 1.1.86 was not approved by the competent 

authority whibh is required as per rule. Further it is an estab-

lished fact that, any ever payment made to the Govt. employees 

for any reason has to be recovered in suitable instalments as 

and when it comes to notice. 

7) 	That with regard to statement made in pwrgraph IX of 

the application the answering respondents beg to state that 

consequent upon implementation of IVth pay commission with 

effect from 1.1.86, the Principal K.V. Duliajan fixed his pay 

by allowing two bunching increments which was not in order.The 

pay of the applicant as fixed by the Principal K.V. Duliajan 
as on 1.1.86 was not approved by the competent authority which 

is required as per rule. 

• 8. 	That under the facts and circumstances stated above 

it is respectfully prayed that this Hon'ble Tribunal may be 

pleased to dismiss the application with cost. 
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V E R I F I CATION 

I, Shri D.K. Saini, S/o Shri C.L. Saini aged ' 	 years 

• 	presently working as the Assistant Commissioner, Kendriya 

Vidyalaya Sangathan, Maligaon, Guwahati Region do hereby 

verify that the stat4iments made in paragEaph.__ i 

true to my personal Knowledge and those made in 

paragraphs 	 are based on records and nothing 

material has been concealed therefrom. 

Place: 	
7 64 (LCU., L~t~-  
Sign atur.- 

Guwahati: 
Q•  1105  

$ 
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KND'h VIDY1JY/ 	SI 1J(h1 H/N 	 I 
I  

N L W M fl I hiIJ' I 	0RD' 

.. 	. . 	. 	.. .JNU. CA 	PUS 	.. - NEW DLHI 110 067 

Dted 	ti BE 

F. 12-l7/86-KVS(mn,I) 

The Assdkstant CnIm1sS ioner 	 Ir;) 

/111 	
Reqinnai 	Off iec 	 , 

The Principal 
 

1/41 Kendriya  • 	 . 	 . 	. 	• 	 - 	k .. 

Subjoct 
. 	flc2vislon 	of 	PJy 	Sc!es .oJ 	Group 	'C' 	a 

CO'. 	•- posts 	in 	the 	KVE 	(Tochin 	& non- 
techiog). 	 : 	1 

'. . 	.Si/M1Jdatfl 
.. 	.. 	.. 

S 

C . f 	mdirected'tO state that it has been dcided 

to aopt mutatis •inutands 	the Cenräi Civil se.rvLces 

id se 	*y) rules, 	1986 of the Govt. 	of 	India 	for 

R,G & C posts, 	both 	for teaching 	ançi non- 

2Ctiflg in KV. in respect of 	revision Of .PY 	scales 

o 	to recornendati.On of 	IV Pay Commission 

)1, 0.. 19&6. 	
I- 	copy 	of 	the Ministry of 	Finance 

(Dbphrtment of 	experiditr) 	Ntifica.ti9n ..(XCPt 

sc.heules) baring No. 	F. 15(1)/IC/86 appering 	in 

GzLLtG notificati n dtod 13th Sept 	1986 is forwad'd 

fo ecessary 	j.nformatiofl 	and guidance. 	Qj 	th 
.. ............................................. 

.prscribed form 	(Innx. 	D 	to 	this 	letter 	as 	ruf(-23:ad 

A  • S..  to sc,edul I two in the notification) 	cha] 1 be obtained 

from employees within 5  thre 	months from the date of• 

this letter. 	Statement_of 	fixation of pay in the 

evisd a1os 	as niven in /n e<uO h to 	this 	1 	LtOJ 
• 	 I 

maya  
.. 1• 	- 	. 

also be prepared with refexenCo. 
tp prav 

SCa_!ps cind 	hecorrsp0nCIflg 	ovised 	c1csin2 

in 	,0v1r 	j, 	[2 	C. 	.n 	e 	pect 	of 	Giour 	13, 	C 	& 

C potS in 	Suh5tjtuti.fl of 	cchedule one 	rofrred 	to 

	

• 	. 

	

ir 	the 
. -. L 

notification. 	 S  

2. . 	T 	Rviced 	py 	scales 	(including Sciection 

Gxde) in 	epect of 	LJb I-sstts. . is 	still 	under 

- 	. 	. 	. 	- • 	crlsk(rtion. Tli 	therefore. 	may he drawn 

as pL oxistin 	pay 	scales, unti.1 	fu]ther OEd(fl. 

5 	 'k,. 	•, 

.2/ 

• 	. 	. 

•55 
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The option for revised pay scales •my ho' 
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 of 
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ttha 
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Che 	 If 
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for verfi0atb0n 
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• 	retain the copy 

of 'the 	statement of 	
fiXOtiOn of 

alonQwih one copy whil o 
pay 	for:rcO in his 	office; 

to t h e 	1dyalaY3 
of the statement may be 	

retUrn. 
of 	the statement 

concerned after approval.. 	On 	0cjPt 

n 

t 	service 
book of th 	

employee conCernb 

it 
has to be taken, care that in regard to 

of 

fit2 Of 	pay 	in tho revised scales 
	in iespOC 

/thso 	ho,0Ptf 
from a 
not to be 1clud 	for 

P6, 20' 	f UsiC pay is 

3tthflOf. pay. 	 .• 	 . 

be dr awn as pr revised scales for 
The 

•0 •  ay 	cen 
cnlO 	xcept. forL 

all tO orouPS B 4 O & D 	 h u 
fiatiOn statEme 	

witot 

tLS 
n the basis of 	pay 

awattnO opprOV) 	
of 	the 	I 0 

Ov 	payment 

H 	 rofUndd 0 •  

by the emploYee. 

j s sued by the 0uvt. 

0 	 orders 
Cpls of, 	lowing e 	 of 	IVth 

in 	erSU 	
of the r 	ommendations 

forw0rd 	herC'i/itl 	
for 
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- 	PY 

' j55) 	ar 	also 
of grOUPS B, 	C 	D 
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in reSPect 
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of y\.V.S. 
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 CvhN. 23(lD)/p&p'//86 dated 25.9.86 regardin 
deposit of arrears of pay for the pariod from 
Jde 	1906 to brch, 	1906 in the Provident Fund 
Ac cmt 	. 	 (n 	xLc 	Pb 

 No. 	i1013/2/66-.E...I(131 Jeted 	23.9.86 
ruerdinq 	a cc nrwxui:u C) 

 No 	f13.1/36-Estt. (P3y II) dated 29.9.86 regarding 
gr:wL 

	
Of 	special 	i• L 	C 	rilei, 	(Iiirixu.o 	H) 

() Nu. 	I9O5O/i4/86E-Iv doted 23.986 regarding 
regu Latiun 	of 	TI, 	cle, in s j 	panJi.riqissue 	of 
orders on the hasiof the recommendation of 
IVth 	PayCce;mission.(innexur I) 
No. 	11020/C/86-E.II(B) 1  atcd 24.986 regarding• 
recovery of 	Licence Fee for Cove. 	occoncoJation 
based on the revised pay of CenLral Govt. 

e;sploye@s-froozincj 	of licence 	fce 	at existing 

rates. (Annxurc 	j) 
7. Otuc: allowances 	such as HCA/Winter allowance/ 

3 C 	uJ. l:uanco/RaJ 	limoto olloWanCe/etc. 	and 

o r e 	a dm1 s sib i.e 
end drown he continued to be Paid at existing rates 

till 
- 

further orders. -- 

The 	receipt of this 	Ic Lter may 	please he 

6knowledoed. 

9, Nindi version of this letter will 	follow. 

Yours fbithfully, 

(K.JII 
SEPUTY CciS-81ãNER(ADMN) 

find 	/u 

Copy f0r..orded to 

Sr. !cinenistrutive Olficor for similar action in 
respect of staff of KVS (HQ. Tn fixation of pay may 
be .ot verified and approved from the Intern1 I.uoit 

(11 Cfficor:/S.ecLion in K\/ HQrs. 

3, 	11 Acccunts-cum-Insoc'ting C'ficer, flOs. 

All i.nministrotive Officers, ROs. 

Thu Ouncre]. Sc.it' v, 1 vs:/ 	/l<EvIN3T'. 
The t:cident iC.\5/il 	A,U ( 

cJ 
(s? DrTr;) 

/ S3ITANT CQMMISSI DNER(1Df!N) 



ed n GOV':00t. ee'v 	oftex' retjre,nen't; . 	3 

r 'categry of pofls:\)om the Presjdeji't 	•• • 0 

Sr cific1y. exclude froi the ceratjon of •.. '. 
prvisjons contp-in.ed'in these rules. • 

Contd ...... 2/ 	
0 

(I) 'P:s03 1-e-op10 

any o''her ems 
may, by ordci-, 
all or oily of 

/ 

11 

• 	
0 	

(Dp!rtrnent of E1;endjture) 
 

New D1hi, ehe 13th September,: 1986 

NO 1 IFICATION 	 F 15(1)lC/g6 
•• . 	•" 	: eXrciso of th pow'. Conferred b the provi3) :;oartjje 3o9:': and clause (5) of article i.o of th Ôonstji;W;io andi after Coflsfljtj0fl. 4th 'the 

In relation t0 persohs.'srv1ig in' the Ind.i0i 
Audit and Accounts Department,, th President hereby makes the, 
fOJ.lol/in( rules, namely' 

Shci't title &d' commaêrnent(.1)•Th 	
rules ney'be called the Central CivIl srvices (Revised Pay) "Rule5 7 ' 1986 

They shfl be deemed to have coe Into forceo"ti Ist day of Januar', 1986. 	 . . 

2. ' 	Categories of Gove1'ent. sèrvaflt . t'o: . \., m the ruled ,opIy' othe±se provided by or under those rules,' the rules sha.].:1. appiyltd person appointed to.C'vIl 'sr'vIc' 	hd. Posts 
In Coflflp0 \'1i,t 	

he affairs of th Union who' py
"1s deb!tèbie to the Civil Estjrno'bes s also to persons servIng In the Indi 

'iud L jnd ACcont Depaxtrnent4 

(2) 	Ti o<,e ruj s shall not apply to - 

ovcrnmLnt s!erants In a Group tAt service o holding a G0 	fr poist 	 i  

porns appo 
I  i
nled to tne Central Civil Sexvicês and posts in Groups rB1 ,  jCt and rJJr 	

de the adJn1nitrave contiol of. th& Adnunisti atox of the nIo ter1jtor L ChancKLgarh; 
PO1ia1er1t iPloYe&s of fonDer Indian 
Cjvjj Servlcds and posts In.con ction wjtij the "ffair of. 

 th Unon,j but governed by the preabsoxptjonCo1djt109 o 	
ervce under the Central Civil 'SGrj 	(Part D Sta't;es,. Tlnnsjcrrcd Jinpioycos) Rules, 

1953, 

(U) persons loc1y recruj;bëd for ev1ce 1nIp1 ! atj 
Cons.ul,r or other Indian establishments in fo 
Countrj es; 	 reign 

.. 	•. 	 0 	 ...... 
	• 	:'. 	'' 	,,.:.._... 	•' 

Persons"0t In whole_time ernploent; 	' ':
0..., 	

0 • •'• 	 •• 

POSg 
paid oUt of contingencies;. 

Pc'rson paid theijs than on arnonthly basis Iflcluding 
those paid onJJy on a piece-rat0 basis; 	0 

Persons omp13ycdIon. contract except wher the contct pro'v1d05 other'.,1e; 	0 	 • 	

0 



4 

1 
I: 

Definjti05 —In those rules, 	loss th con Lc t othcr,ji c requires 

' 11 bjc pyfl ea113  pay as dfiried in Fndaj nta] Rule 9(21)  

eisti'ng Scle tI'  in re1atj1-1 to a Govornnt 	x'v'iit 
th4maJs thu present sc10 cpplicabl0 "t•the post h1d by 

Governmoiyt sc-rvan '('or; s the" case' may be,prson0 
saJe applicable to hi') as n the 1st day of Janualy wI ther ina substantive or Offictiflg copcaty, 

Lpl8nati0n —in Che case of a Govcrpjnt cvant, vhe ws on t' 

	

It day o January 1986 odeputhtj 	out of ,ndj0 or on laVe oron foreign....servjce; 'hr'whö wo1d have on 'that date 
Oiijci'atcd.jn on 'or more lower posts ,' but :for, his 3ffiCit'Lï 

3 higher post, 'ô\lsting cC1Q 1 ' includes ho cLc applicab 	to the post vhich he would bavç bold but Joi n 
being on dput5tio out of India ci on loavc or on fo c rm 
scrvc, or, as the.'cae'may be"but"for his offlciat1n7 in ' 'ugher post, 

() 
11 preLnt sOda' in relation to any post speci lied in ool no ye 2f lthefjrstscbedule 'means the scdl'of pay sp&ciffd 1.
sgalnst that post in coluna 3 thereof, 

revisee PmolLe1t" mon the basic pay f a overnmc)t sovont in the revjsd caIa 	includes the rvjs 	non- Practising 011ownCe, 4f any, ' missi;be to him, in addition tø the pay in tho revised scale, 

. ' bvisd scaIe in. .reationt. nypst speciiid in CO 2 of 	 1uUU the 'First Schedule means, the scale. of pay specified S 	

" c,ainst that post in column 4 'thete 	, uni 	d J,:Cf eten't; .rc 5 ised 3001G 'is notified separately for' 'tha' post; •' 
G) 

'SCbouule" mefln scecujo oflexcd to thcse lules. 

Scalo,..b pa' bf pO3tS,A fran the.:  da?te of coJnmecemfit of these rules, the' scale ol'pey of.'evey pbst spcified ill clumn 2 of the first Schedulo shall be as specified against ii; in Couj'n n 4 :  thereof,' ' , 	''.'.. 	• 	' 	':"' 	, 	' 

5 	Draw a D f py in thC revised scale,Scve as otheidse 
providl in these n1es, a Government servant shall drew pay in 
the revisc. söal' blicabIe to' 'the post to which he is oppol'bed 

Pro'.cd tbt V, Government servant mey elect to continue to drr',y ov ili thc revised scale applicable t0 th 
i s 	 e post to whc be' ppo1ntd ', 	 S 	' 	

•' 
xp1anntJnn 	The opti:n to rotein th existing scele Under th provi.s to 'this rule shll bd aónissb1e only in respect: of one eXis'bjrgscale  

Epinti 	2'.Th' 	ores'd  :ptjj shall not e ndLiSsbLe • to. Ofly peroi •appoined to' 	post on or after the 1st dy of Jnnnary, -1 986,'. wi tbd :for the first time in Gov'ernineri -b service, or by 	31 3 	r .proniotion fre;n another post end he sI'Jnil b 0 ly 'in thC revised scle 	 S  

' 	TTT 	ThTLTr 
C,o 	c.edule * 



0 
1 

LOfl io\1here a Governrncnt seIvan e orciso tue 05 

cr the proviso to this rule to retain the ecisting &calo in 
.Oc5'OCt 01 0 post,heid. by himi in an officiating capacity n 
ruLr usi Cot he pu1pobeof rogulati)n of pay i n that scole 
icier 1 nciamenta'L Rule 22 ok'unciarnentaJ. 'Rule' 31, o'r.any other 
rule or order applicble to 1bct post, his substantive pay shall 
cc the substantive. py.whic he would have drawn hadl he retained 
the existing scale in respeptjoi the pennanent post on which, he 
acIdS a lien or,  would have held ,', lien had his lien not'; bee-n 
susnencled (yr the poy oi thej o4'ficiating post which has cquired the 
character of substantive pay in accordance with, any ordcr for the. 
time being in force, 'whiche'e' is higher  

i \LLCJ e of Option - 

ç ) 

 

The ogtic under the oroviso to rule 5 snail be eyicisod 
in writing in the .fó'no a1bpended to' the 'Second Schedule so 
as 'to reach the authorit mentioned in sub-rule ('2) within.threc 
three nunths of the doiejo' publication of these rules or 
where In, ,  existingscaI' hl as been revised by any order made, 
subsequent to that 'dat, within three months of the date o 
such ordep 	 . .' 	 . . 	.. 	. . 	., 

Provided tt  

( ) in ho CpSo of a Govcrnment servdflt who is, on the date of 
such publication 'or, a ,he case may be, date of 'such order, 
out of Indi5oilea'e rdeputation or foreign aervioa.'or 
active service, th said option sh1i' be exerciee th wftting., 
so as to reach, the said authority within three months Of. 

tha data of his toking c1orge of his post in India; nd. 

(ii)\hcre "a'Governmc-nt sertant is, under suspension on the 1st 
cay ci January, 1986, the option --may be exercised within 
three months. ,f the, dt(1  of his 'return to his, duty if that 
date' is :Later than thedte prescribed in thjs.sub-rul. 

The option shall, be initated by the Government servant 
LO the'l-Icad ui his Ciii cc 

If the intthation regaIdng option is not received 
within the' time mentioned in sub-rule (1), the Government. 
servant shall be deeimea to ha/e elected to be governed by 
therevised scale of py lwit.h effect on and from the 1st 
dayf January, 1986.  

()Th option once exercied shall be final,  

Nate 1 -Persons whose servie were tenminated on or after the 
let January 1936 and wo ''could -net exercise the option 
within the prescribed' 	itmit, on account of death, di 

charge on th expiry of the snctiqned..pOSt.S, resignation, 

'rii,nissl or 'discharge! o disciplinary grounds, are entited 
to 'bhe.b'icfjts of this rule.  

ii 

II 

2 , •-P ersarl:; wh h0ve (lied 
3 ;u: i'y 	1 9h6 and coui1 a 
prose rib ;:d time lb it! h 

rcvi.se'Js ales on ni fr 
.(' SUCi) J.5te'l' date as 'S 

bar cad rt 	.  
and in such COCOS, flC 

- SOOUTLCI bc tkn by, the H 

on or after the 1st day of 	. 
t exorcise theoption within the 
demed to have 'opted for the 

0 the 1st day o f January, 1986 
mast beneficial to their 
ed scales are more .fvour'able 
sary ecti.ai'i for payn'ent of arrears , 
0d of Office.  

4T 
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Eixj 	of init± 	pay in the revised scale0_( 1) Tho pay of a G.4vernmont, servant w 	elects, or - is c-.wc-d to hove aloctpd under subuj (3) .f rule 6 to be L4avarnod by thc \H rovi, 	SCale on arid from th 1st dy of JnU'y 1986, Shn1iI 
w1C5 i' any. case. the Prosjd0nt. by specj 	order otic- dircctY be fixed ..separatc.1 In respect :f hi5 substantive pay In the 
pennaat' post on which hj h1ds a lien •r would h0ve hold 

	lien

uY  
if t bad not been suspj 

and in rcsect of his pa in the off[cj ting lost bead h h3n, in Lh IIlogjn a nncr, ncmely - 
.''.,(A) Inth@. Case:.of all emp -loyes  

i an amount 'pPesenting,  20 per oent of 	basic pay in h& existing scale, subject t0 a minImi of ,75, sb-all be 

	

added to the ,,M c-xisting . 	 of the mp1oy°oe 
(U), aftex the etsting en1olens have been so incrase, tho pay Shnll thoefter b fixed In the revised scnlo ot tho the amount thus copued; 

• Providj :bat-, 
 

(a) If the nimu'llum of the' .revieá sole is mre than the amount arrived at, the l:ay shall be fixed at the minnun of the reviSed sca1 	- 	 , 	. 	
, 

( c) if the arnot so arrived at is more than the meximu of the 
revised sc.C1, the pay shall: be fIxed at the rnaximuii of 

Expl;natj-n 	
-For: the puoso of ..thig clause 'existing emoluments' all iflclude_1. 	.. '. S  .. 

(a. 	basic bay - in the existing scale; 	- 
- - (h) dc-arnes pay, aditjOfl5l dcrness allowancC and ad hoc 

• 

	

	dcarnes a 1 100ah6e approprieto to the basic pay admissible in x . aver og 5oa(196o100); and 
(c) the amountg of first and sepond instalments of interim 

relic-f admissible on the basIc pay in -the existing. scale; 

(B) in tho case of amploycos who are in receipt of specia1'py ,  
- 

S  in addit±mn t p1 oy in the existing scale and where 'the ExIsting scale \i'th specil' pay has boon '-rppced by a - scale 	
any special pay, the-pay shall bb fixed 

the revised scle in accorUence with "the provisions of 
- (A) above- c-xccpt that in such cases'existin 

sh 	 g emoluments Ir, all inc1udr. 	 - 	 - 
 

() tbcb5j cpaY n.th existing scale; 
(b) oUsting acot of special pay;  

a - (c) - Joric-s 	pay; adi 	a tj - na1 dc-mes5 all3wri ace a
-
ndi ad hoc 

- - 	
• ,'.iorncs allo-\'iandth 	piorirte to the basic pay and special pa V acbissible :at! iticicx 0-veraga 608 (196010Q) under- the 

 c-'Uvnt orders; and 	. 
( d) ;hp 	outs of fli'5 - 	nc, soCncl instalaiefts of interim 

re.ic-i '.d:nissjble cn the basic pay in the existing : s c a l e  any slCial pay 	dc-r 	q relevant orders; • ---. . - 

cantd 	5/ 

0 
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tt 

0 

) 

1/ /çf 	H 	 •, 	 S  

S ( C) 	
CSO of emp1oye. wh 	re 1i rce1pt :).f py n add1tjoi 3 pay in th 

GXlStig SCaIs 	 \'/hs'se Special py contj 	with the rvjspd 
d1ff rent 	 sca1 of py G±tl)er raitel or •  t i 	 th py j the oVjsec] sc:Le shall be fixed in aCCordanc'. wit} •  the pr3 Vjifl5 o CjL1se ( I) 

above wj- 	rerence to exjtj 	GI)111t ca1cuj 	j €icco dance with the :p1atjJfl theret'y 	
OxCiuding the •poCie1•1ey and. the em3 

Udrnissjb1 thoren with 1fer(.n•Ce •L 

	

de,rnes 	ay, addjtjnaj dernss 11 O"anCe -• and aclhc doriic 
allowanc e 4  

and in such Ca drawn in addjj31 	 Ses SPeCIelpay at -  the 	rute S})jj b e  to the py s9 fixed in the revi 	SCL3e; 
. 	 (D) 	n :h cas o f11e(jCo1 Off1crs wh3 'are in receipt o non 

PraCC±S1g 011owance • tho r.ay in the revised scale shall b fj; n accordlance with, th provisjns bf clause (A) above except that 
in sucfr ceses thet 	

"exiSting ernolunc.nt'! sbnll incJ.ude on:Ly 
( 	re lJasjc 

 pay in th existing scale (b dearness pay, additional dearness allowa dearness 	 nce and adhoc 
allDwance'pproprjt to the basic pay and • 	 - 

npn - rectis 
608 1950 

jng alio,ance admissible at ind 	average '( 	= 100) under the relevant 'orders; and '(c) "th0 g'noth'L- 5 of first and Second iflstlfl1e,ts Q ifltel'jjfl relj 	admissible on the. basic pay in the existing scale • ac! on-Practisiig allowance Under 
the' re).evt order and In such 

Cases, n.on-practlsjng allowance at the nw shall be drawn in .adclj'jon to the PCY 
SO fixed in  the  revi,sOc 

scale. 	• 	 S  ' 	 S 	 • 	 S  

Note . -Where 'a dovcrniien servant Is holding 
	peniren post 

and is 	
fcatin. ih a higher. past on a rGgui- basj, and th 

	

S 	 SCles a1::plib 	to 'hc-s tw0 posts re .rnergd into one .scele the p-ìy sh3ll be flxc.d under. this 'sub're with reference t the' • 	osCficiatji 	
kst'oniy and th0 pay so f1ed •shll be treated as 

sub , I nta v 

The prvisi3ns of this Note shall apply, mutatis 
rnutncIj, 

to 	

servants holding' in n officiating capacity 'pOst, 

	

cn dii:i'ei.e 	
1@Xsti1')g sc.cles which have been replaced by

,  a single 
revisci scale. 

, "  

Ni;o 2. -Whr@ the existing 'CW3l'fl0-5 as calcuJ..cto in 2CCoraice 
With: ClaUsG (A), claus (B), 

ClaUse '(C) of clause (D) as the case:iy. b&, exceed the revised .e13luen's 
• n the case of .any Gcveri,.nt servant, th difference shall b allowed, es 

	

• . 	 PersJr,F1 lay 	he absorbed 
in future increases inpay. 	 . .• IV 

n 
'the fixatjnof IThY under sub-rule (i) the, py oi 

G"/er1j:Jeflt servants drawing pay at more than 
five consecuv in 	ej sting sclG 	bunchw, thclt,js o 	y, 6ets fixcc sin tb rvisGd scole t the same stage, the pay in the revised sc 	.J.f tbes Cover entier\/ant wh.0 are drawing pay bCyfld th .firt fi 	

c:)nSecutiv stages in the xistlng scale siafl bc step1'&cl up to 'the 'stge where such bunching 
ocCurs as 

S 	 Ufl(Q, by tli 	'arit' f incr)cflt (1) in the revIsed scaJ 	in ti)e follo'ing nahnr, 
• nnmey - • 	 S  

LLIL'~.' vornojyt srvan's drwing pay 
frcm the 6th upt 

(Ii) f:i' Gversent servants drawing pay from 'the 11th upt 
• 	

. 	 thc.' lb't;h stage in the existing scale, If' thre I 

	

• 	 buncIibyoId Ehe 10th. , tw0 incremj.' 
.......... 

(c) fr .Gvernmn' sQrvflnj;s draving pay from 
thel6th upto the 2áth ,cpp in t:h 	 ai 	Jf thr n '1 

S 	 S. 
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bUflc1ift3. 
1 3'i)d thC' 15th stg 	tIir 	IflcrE!:IL li 

Ii' by steppi1g 
p 	ti 	ray ns 	b)vc, the 

k.IIV J 	G.vGrj1;:lt 

I1I1nt gets 1 x(d ;t . st 	
thc. rc-iS:i SC1G "'dch j 

11gh 	
tbe .sCrg in th "vis 	sci 	t Which 

tiic PflY ... 

GOVerrnojt SorVnt 
vh3 	

pay t th0 	
)1jhci StflL or \ 

Stages 	the .SI]0 eXistjnL? SC 	
fi)( 	the. 	)j' tJ) 1tt1 

shj1 
also be .stpr.ej p 1i1y t) th 

extent by whici it 	1is
C. 

 Sh;rt. 

o: 	(j 	'Cflflei. 	 . 	

: Nt0 4 -ftjr in. t 	
•f py Ufld(r subi'u 	( 1)py 

o:f , 
GOVerct 

Scvnt, w1i, in th 
eis 	scü tos dXowj 

. 
i.rni (?c1j tely befr@ the . 	dny 	

OPr1ry, 1966 Ore .p 	t1 11 

flther G3Ver(flet servaflt 
jUflj 	hjffl 	

th@ snmG czdro gGts 

i)ed inti reVjSe scale 
t 

	or 

.JUfl:Lo,r, hj 	s1ai b 
S6pp 	upt tb0 	

st&& in .) 	l'Vis?d 

cca ; c 	tI I or ti 	jUfljr 
S  N.zte 5.l1Jc0 

••vrent 
SerVit is ji 	Eci)t 	.pernj 

. c P23' 	
the Ist day 3f 	

1986; hjch • &t1)r witi his 

CXISnF ern3lElntS As calc 	tn CCr(1CP 
with clause (A), 

clUej (C) 	
CD); 	s th0 ca 	y' h, exceeds 

re.8 	

thCfl;..t;)C.diff 	
'rGpresnt 	such 

exce55 sh1. be 
 Cl1\/ 	tO:SUChO 	

Servnt. a Personal pay 

b absorbed n futui e 
1nc 	n py 

6 -i the pa 	f ernp1Yees 
wh0 are in leCeip of pei 

:Iss• 	S0fl31 P°Y'for 	
Hindj Pry. 	idi 'P

ewritiflg .  NIn 

S1rt0, ond such 
thcr e2 	

undcr th H!Ind Teaching 

• " Scb,1i or, 	
SUCdGSSIUII,. 	

1' cah and 

occ 	
Iflattclrs 

prr t0 •th0 Ist day f 
Janu 	1986, whij the 

perso- py shji 4t b . tajcen... acc 
	

for PUpo'ses of .  

fi tL r 	
py in th0 revised 

Scales they 	
continue 

drv po1's)fl 	
'yl after fixatj3 of' 

their pay to th revis e d 

;jn 	
th Ist day 	

1956 or sub.eq uelly  

r th0 r1erid fr' /1jch they 	
hav 	

rev,ji it bt for the 
f thj 'a 

''n 'therevi.so SC&l 	The quajtj of such opr

persr.1 
pay 'would b pj 	t •th 	

rate :f iflC1neiit 

in th0 revisdU 
scale rom' the dt0 

'of 
ixatj0 of 'pay for. he 

•' for "wjij 	th 	mp1oy 	vo,d 
'have COfltjflUCd to 	it - For thejury 	

of this Note. 	
rat0 

• 	incrj1 	
in th0 ravjd -)Scscale 	)ei 	th0 	

of ncr1)ent 

o 	i 	L ni 	iHc 	Lcly 	
Lh 	Logo L which the 

j;r 	
l)c c:n bye-. 	£ixc 	in -tb0 1'GVjS0l sb'i s,'. •• 

os 	wherc 	
scnjor Goverrjent Se1vnt: 

I'i;iOt( 	0 	flhi 	
p)st, bofore • thc it day of Jnu01' 

	1956 

l€ 	py in th. eviscd 
scple th 	

his junjai' wh0 is p_ 
the hiiher pot 

on or fter th Ist'clay of January, 1986 Gaverint 

ervn.1sIUlJb stepred up to 

Ifl 	
UH COu 	t th 131 	s fiA 	1 r his 3uflJr ) 	that hi1h01 

. Th 'stc 	
up shld be 

dn ,1wit1 effect froi th date t n f thp 3unr Gvcrcrt Sclvant sUb3QCt 
t3 thc U.I. 

ti 	
L011 ;ir 'C'OnCl1tjç 

' ney. 	, 
() b. th th 	

th 	50flj.-' Gv'r10' 
u:1• t th 

s:fl 'Padre and 
the Posts in Which 

•be 	
lrombtcd should be identj0j 

in the 
•''•.'O 	COft. 	 • 	. 	• 

( h) 'the
•n d rc.v0 

scales of pay of the 
ond hjP. 	sts in which they 

are, Cfltt1Od to 
i-'ay S)I5U 	

b iGfltj Cal • and 
( c) the •flcrIy :Thuic bediictjy as 

	re5 J t, of t h e :' t;)c 	
ol' Fundej 

• 22-c on 	other 	
or 1'dr 	 nt3j Fjul e  

pay 

Ii 

I.. 
I' 

_j) 
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-: 7 	 - 

	

ifl th rovi, ocaje 	£f 

in 
'thd lower losL., the Junior.Qffj 

	
w 

more Pay 'j 
th Pre_revjsGd sce tb 	th0 S51j' 	by 

Virtue of aY(dvar1c in'crer)ts grnt0 

to him, 

	

•Provi0 	of 'this 
Note need not b iflvokCd to st 

	Up 

th0 
PaY.of the senj. 	of,  cc 

The orders relating to refit 
	

of th0 PaY of th0 
senior Officer 

M ao.rd;no0 wIth, t 
	

VG 
'Provisions Should be issued under 

	

,Ru1 27 ancL Ithe sonio Officer wj 
	

be entjtlCd to th 

next. Iflcr1 	n 	
of. his 

requj0 qu.51ifj 	
SGVICC 

Vflth effect fr 	the 	
t of refjxatjn of (2) 

Suhect't the'pro151 	
o rul0 5, if 

the ay as Ixed in 

t) °fftci3t1 	
subrul0 (1) j 

lower th 	py 
in thE substanttv post• th0 fOer sh0j1 be fjx 

	at'the 

Stage not above the substent1 
	pay, 

8. 'Date of 
nC-' increment in the revised 0 Govor 	

servant whose pay Ji 	
In 'the revised 

3C310 in 	
"ith ubrul0 

(i) of ru0. 7 shU h0

next on th 
d0b h would h3v0 dravai his incremeit had he COfl'nued in 

he 	ISting Scale: 

Fravj d 	 th 	I CCSCsq0 	
the •1Y of a Government serv 

I 	

I 	 ' 

5teop 	
in erinS of ote 3 or Note '4 or ot 7 0 SUbfule 

	

( i) of rul0, 7,.. the next nrement 
Shall be grant 	

on te comple 

of 8U iCyj1 	
service 102 twe0 rnon;h5 

from the date o f 
up of the, pay in 

the revised SCale;' 	
-............-, Provided fur"tier tha t 1i 

Cases other "than those Covered by the 
urovjsc th5 net"inCre.t 'of a Goverlxnent servant 

W00 Se Pa Is 	on thG Ist do 'of 
anuary, 1986 at the sanm 

n 	Gn .El> 	f')' on,tn. 
Govorcn.t servalit iunio'1- to hij 

i 

c(J: 00(1 
	

at lower 	
than hi5 'in th 

, shlf b2 
'drnted on th 5e dt 

as admjssjbl0 
tI 

t hi3 Junir I th0 datd o!f Increment of t h e juni01- happn3 to 
f 	m] so 	in Lo C so of person iho had been drawj n  

:2 th:. exist51 2or 
	'th0 	 - - 1985 ..:nc. 

/1 

/ 	I,! 1 
'1 I 

I; / 

/11 

ill 
if) 

as on:t1e Ist 	-' 4'ement 'in th0 
revised Scale shell' 

Ist cy 
of January, 1986; 

 
in th 	ose of. GQvorl2mefl.t servRnts 	. 	

/ 

	

iccc± : o 	aoh 	
incrcont on their 	

fr 	 I 

'WOn tw, YOC.-S at th flj: Of the CXiStinp 
SCale of'pay 

tb0 lot' Orly of JanUcry 11986, 'one:more 
In crement in 'the 

rev3 ;c '3'cl: 
Shall be,aJl:ved to thc an th0 Ist 

d0y' of January 
 

1O6 in 
nid:'t'H1 to th0 lnc

.
rc.hb nt. olrdy flhlo\c.d ufldi' the • 	:,' 	': 	•,... 	.' 	

.. 	: 	, 
1 	hc o Vor the 	y h3 b0 	£2V 	n torT1 of the bovc 

cF,'C,jç01 	
bar wj,J 	

OperVJ't1v0 only , with u such b01' In t0 CVISCC sci0; irresp0j0 of 

	

a E veri'a0 	servn't hd crossed 
or not crossed or hd 

bc 	o1c: ui. ot- 	
Officiency bar in 

he &Xisting scale. 

Cofltd,187 



Not? 2 .-Tho ben0lfj t of Odditjnn,\i 	•n'fl Will unci ai' 	th 	f•u)"I;h nlso1 b0 nationally admjssibl 	0 	n C:vorn'i,ent 
in the 'Scale In' which s&rvnt; he W.L1d hj 	gt 	n 	d' hoc incromer 
stagflatg for rnoe than two n his. Yoor 	et.,tho maximum of thc 
Scale 	f pay as Ohthe It day 	f Janury 	1936 but highE?ln afficjatj fr his hldjig post, 	Sbj9ct to the 	xim 	f the revised 

•nt, being Pxceedeci, 	irrespective receiT scale of wh 	h 	WS hctuilly ih 
of 	he ad hc incrcp)cnt 	f not. 

• 

Not0 
3 	

Where by the grant of t0 ar'ditin0l incro,its of the third end:- V
. in Lonos provj513 	in 	the rvjser1,' scil, 	applicable 

to the sUbstantjve post, 	the substantive exceeds his I:ny 	f a Governent servant Officiating pay at any time s 	the Guvorir'jt 
may 	be allowed, 	inl.acIdj• servant to officjt±1 	pay, 	the difference 
bet@ 	

th@ officiting PY'ond 	ubstjntive to be 
q. absorbed in future increments for the Pay as persohal pey , 

 the SUb3tantiv 1:ri:'ds during which GXceGds the Officiating 
M.3. 	 pay. 

C '4 	Cases \\jhol-o  tw .Cxisting scales, One bcin a prornot 3nal Scale for the other are merged, and 
the junior ..G'overnJ1)ei'L 

serv 	now drawing his pay n th lower 'scale, 'is per SOflO PcY for Stagnating 
:1i 

that scale, and happens ta dra/ fl131' pay in 
the rvjse1 scCle due t0 grant of additionai 	' xncr'enent under Notes 2 and 3 above th 	the pay of thd senir.. 'Covern(flcnt servant in'the existing higher scale,. the pay f t1e 

senior Gove;)ent servant in th revised SCa1O.SIa11 be Stepdd up bo that of his jnir 
from the Sie date and lie shell draw next incrit aftcc5fflnleting th qualifying peiod fro the Gate of such StepI - ing up of  

9.F1X;tLfl0f p@y i 11 the 
revised Scale Subsequent ta :ho Is day of January, l986-W1re 

G.ovc'rnq ervant cntj.nues to dra 1  his pay in th c'xistjr1 scale and is brought o'ver' t0 revised Scae a dito later th 	
tho .1st day of January, 1986, his 'pa/from th0 .latej' date .in'0 re,vjsd scale shall b fj 	under ie Ruics on for thi lurpose his 

roy in the e\Istlng scaic shall have in dame rneanink as of xIsting eniolunents asd l  
calculatEd in acc3rce with clause (A), clause (B), clause (C) Or Clu 	

(D), as hd case may be, of sub-rule (1) of rule 
7 

excert that 
th basic' pay to be taken into account for calculation of th5 	

nolu:)ents wi1l •b the basic. pay on the later date and 'hero th 
Government servant is in receipt of ,.spe dcl' pay or 	n_practsj1 allowance ,  his pay shall be .ixed. after 

cloducti 	
from thJSQ molunoflts an amowit equal to the Special pay or on-.'ract1sin allwance: as the case Ifl 	be, at the revised 

tc 	P 	loto L 	ernoluionts so calcocd 

10 i i \ t L1 0 	On 
rc pOiflt)Cflt aftcr the 1st day of January, a6 to a 'lOst hc1d-jjo'rto that date.AGovernjnent Servant'who hr.. fJjc' in post rir t' th It day of January, 1986 but WOs 

not holinr th,t .P2st,.,on, that, date and who an subsequent 
to that j.'ot draws pay in the revised 

scale, of pay shll L allowed 	
'bex'ieflt of the proviso to Fundamental Rule 22 or of tho fourth rvjsj t0 Fundental Rule 22-C as th Case nay be 't tho' extn it 	have been cdmissjbj had. he been h1dj' that past oi  t1' 	 1st,' ay of January, '19a6 and he'd GlGctCd revi.se.:l 5cle f Py on and 

£r;1i that date. 

I.  

Contd. 

•1 

- 	 ••• 	
•' - tr '4th' 



NJ 
I,  

11. 	o 

11,' Mod 	
'payment of arreors. o :p 	?Jotwjti0 onyt}, COntl1fld 'iii t5 rui, th 

arrears of pay t which rny 
CoVerflflfl 	ervaflt'riy ,  b' Cflt±tl 	in res0 	of the rc:Lc Period Une th0 'rules sh,ll b Paid th0 Cr, 

vorflflt 0c'r'vnl')t 
either thch or by 	 'th0 	to th 
flCCOUi '03:' 

tb5 Covor1non.t 	
tc 	

0 
account 't0 b 

0 	 e npn-i in 1 	
'l:Qhonc1 fl 	

Lhp ) h 
rnod, 	ej 	

the Preoj,'n.t my, 	y dC±orinb in this 
bch0j4 	' 	 . 

For ti' e purp 	'of' thi5 rui Ll '(a) "or9 'os' pay"' in' rolatin to e Gavernnt Servant, mno the differeco beweei 	, 	
0 

(1) 	
aggregt of the pay and allow 	to' which he •:'s' entitled on account of the. revjsj0 of hi,s 

py and and,&llowanes ,wder these. rules, fDr.the..elevon.t period; 

th av grega teof the ay nd 
Cl 	ces to which h 

"ould 
have 'been entitled Cwhether sudh pay and 

• 	
.1Iwoncs h 	

bn received or not) for that perthd hd his pay SflLi 0ll0J1flCeS not 	so revid 1  

*(b) 'rolevon't 'erid.mcans the'eri,d, commencing on the 
Ist day of Jdnuary, 1936 and' ending with 	30th day oi Sptcinbcr, 1986 

12. 
Ovori'jd Log effect of', Ru1s 	The prVIsjS of te Fundanorit 

Rules, Lbc ncti J Civ 	Services (Rov51 	of
. 
 Pay) Fu1 	1947, 

the Cnt 	
Cvl Services (1evised pay) Rules, 1960, end th0 

Central Civ'jj .Sbrvjces (Revised P,y) Rules, 197 'ShIl 
flo t r  Save 

as othe 350 
prvjded in 'these rules', 

''Opply to caSe where poy i 
l'eulCted 'unci'' 1thse:ruJes to 

	'extent they ore ihcon 0  
with th50 rules .' 	. 	'  
13. Po"or to 'rclox — Wb'0 the Pros1cnt• 

4s 'satisfied that 't)io 
i 	C L] 	r ny f thu 

provjj0n6 of these ruJ cs 	u c s 
undus 'harj 

IO'.ai3y 
pnr'tculor caso,..1io may, by order, dJ.spei,o "ith or rLlO'' th requjroL1eJ1.5.f 'th'et.,'rb to such Gxtent and 5Uhj.0t to such 

èoriditj05 
he may Conide necessary for deoijng 

with :t 	
CC in ,a dust and equitbi'0 manner. 	, 

14 lot r1  rLtO Cion 	
If any quest00 arlses relating t the 

''inter' rotation 	nny of the. pr 0 v15j3135, of the50 rules, it shall 'be' refcj'r'oi,'tO th 	Ccfl'tr3lCover,ei 	for c1cc 0  

I '1'CSJ,oc't.)f KCfliya 
Vidly0 angat),n the ending 

h0 toç. 	
30th dny o Navcmbr, 1986, 

U I I 	 j. 	 (.d X I'l I,,i f lid  

1 

S 
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IJMOAD EXPLANATORY To THE 
CENTL CIVIL SERVICES 	 S 

S 	 . 	

i  
This r 	

( !RJVISED PAY) RULES, 1906. 	• 	. 	S.  
S 	 u'e j 	

'fAlJaflflt.3r y . 	 S 	 . • • S  

This I'Ule 1ny 	'. 	thO 	
ompJ.oyGs 	

S 

'•O_1l&2s._.pr,.1.y. 	

OXCl_wder CUSp the ruie. FlreAp.1tcj t i11 JCrfls und1' 

th ru1 lflnIci.n( 

S 	 CO111'i 
.oi Lh1@rSideuit srv!n/.; in 	

5v1 

.5 	
Est!intes. . The.y doikt..1 	

t .th@1:1 	
.th M1njsti', 

S 	
Ra.tiay.5 3flrj 

C1V111 pers)flflo1 Paid fr)f DefnceSOrvc for 'hc1 sep 	
iÜles wifl be issue ,j by the 

Concerned 	The 	
do not alsd apply t0 Extra 

Den0r. 	nt 	Agents in the D.apertnient of 
?osts and Dcpartent The 	

1cs, however apply to worj charged S 	

5 	
5 	

5 

Thi5 r.Uje is sc-lf_e1 0 	 S 	 S.  
In respect ç such ernp1oy 	

as are Presently in Grou rB, 

or Gr.CU, C' and for 	
the Pay Comm 	

on hs reco,nendCd sdeies 
as aPjjcable to any 

category of Group tAr 	Pl3ype, this il 
Sh031 flc.t apply 

till uh time as' the 
SCO1OS app 	to sich 

• 	
are notified 	 ' 	 S 	 . .  

Rub' 	. The 
intont' is that al Gover1nt servants sho ci be brugiy 	t3 

th rdvi ad scOlos except tho5 who elect o draw P3 in the cxi, saiks. 
Those 

wh exercise the option to 
CQntjl)' 	n the.. OXisj.1Sc al 	of pay wjfl cntj 	t 	the 

	

pay,' dearness; all.own00, adhocdeirnes Clbowon 
	and 

ilItcrim PCljefs 
at th rates in.forc 'on th 1st Januar 

	1986 
nc' 

th dorness pay w1 	count towrds house 
ret and S. 

°flPCIia1'y allowances 	
for Pensions; etc. ±o the 

extent it so 
countcd on the said date 	If 	

Goveri servant 
is holci 	a P°flnnent rot fl a Substantive capacjy eod in a high• p:st or, would hv Officiated n one or dora post5 but for his being on daputi0n etc. he h' th 

ent 

opti 	to rct 	
t0 eXiStixg 5CC1C. only in respect o one, Scale. 

• Such 	
scrvt.ray retain the existing to 	i.;en1ofl.st or any one of thc Officiating pos. In' rGsct of the remaining osts he will hecessar.i1 have to be 

ovc-r t0 th revisd 'scales'  

Ru]o 5 	As 	GoverIicnt servant 	hV th'@  

opt 	
to ret01 the OXIsting Scale in rspect of 

ony the .., 
3Ubstaiyjve or any 

Officiating post a Goverinent seant who rtain5 the- existing scOle in respect of 
his Officting post. b brought over t0 th revised sc1e...jn respeot of hs •:, 

In therdvjscd SC 	of substantive pOS ' DA Stands meg 	
in the- revised pay, whereas in the, o scj0 he \viJl b'o albo/ed th Gxiotlng rato O y FInd ADA/adoc D/. If 

his py were t be ra1xéd 
in tho 

s'x,istjnj scale of the hihr officiating 'post witn ' 
th pay o theIravi5 	'clO'in the substatjve 

post, I wi 	give hi, th belle-fit of 'denrn35 8ll3wnce1 flV and 
interim reiief twice over. The exp1ni 

	is 
'O 	

such n±ncnded benefit 	
' 	I 6 	hs rule Irescrjbesl the mfln 	in which optj0n as to be @CiCJS- nd ols: th aut 

oity WhQ Should be apprised f such 
'ftG ru l e-s 	It 

op i' n. The' opti - n h 	
ti. b •exerciserl in the appropriate fnn ao1'endc t 	 . 	

s*ou. be n'jted that it i n 
S'iCjC1. for 	

Covercnt c-rvnt ta exercise tiie opt'on Within the 
sj:acjj0 time J.iit bt also to 

ensure thpt' i reaches the 

- 	
S 	contd. : 

-r 	
' 	

' 	 S 	 • 



  

 

" proscrLhC] ntJ 	L-y 	
the timo 1imi. ii t 	 f 

\ .fo •re utii 	 t th 	thsc ruio. rc uh0 Oriod 	Lb Which the 	 as 	be C/Orrj0r iS Ulirro m 11 ,4  h 
-- rSin t 	dt- 	t1ië 	tjç 	1)ver• ch 	the r -: st ih Inc1j. 	In 

•L•he CASe o: 	GiTeflent 3 eVflts ti-io rvie( sc1 	f.whse j't3 
are ann3uncd 	

beqy t' the dt bf 	of these rules, 
the pertc, 	thrde ..'n:)nth5 wifl run fr 	th date f suc1 

of 	
fls v., h h 	rJetired 	 1st 3 13 an Lh d0 

issue. áf th 	
rules are als- °ligible t exerciseopti.n. 

	

Thj rule dO.1S with th actüI fixt 	of pay in 
the eXis-jj 	

1st 	
nuary, 1966. A fei 'illustrntth the rnon4r in whIch Pay OfGi' enl; nerVgn5 

ShUid 
be fixed unth,' this ubrulb SUbjeCt t)' StCppiflr. up of py under NoL5 below Utlo 7(1) axe given hc10 - 

I 	
Lg 3'oj c aI 1Y:R3o26Q6290__6326366 

2 Pro30 53e Jf PSYRs,95020 11 5025150  
3 	\i3tin bi 

J0y 	-Rs i .342 00 

	

D / t PA 	± iid C) 
aVcr 	6J€3 	 -'Rs 662 50 

	

intarim reliefj 	. 	-Rs,100 	.:.. 6 	15tuig on 	b 	-RII450 ' 	Ad 	Qo 	i 1) il 
sub 	

of Rs 75/ 	
s 75. 00 • 	 ,•••• 

-Rsj189 50 
H be ii\ç in 

	

proised Scala' 	. 	-R512OO,00 	• ' 
k 

	

- 	. 	•.; 	 . 	

• 

	

1. Existing SCoI0of 	
0 0 	 - 

I 	Rs 55O2o65o2575Ql 	Special pay 
of R 6o/ 2 	 SC"l 	 s  of 	 I  

Rs 20O06o23oo_75 3200 
(without any special pay) xstxn LOSIC ay 

plus spcci0 L ay 	-R3 700 00 ' Ps . .6o.00 
' 1')3/1) n L irQL VLxç 

SOSon bLSIC pay hnd 	 .. 
Special 	-Rs.1145.80 	

0 5 	/ 	lncnL 
incrj' rejjc 	-R514000 

5, 	x1stfl-- oo1uoents Rs.2O43,30 
7 	;Ld 2O of L05 C PT.R,1L,OCiO 

2133,3 

	

lb 	.. 

	

°'J• 	 •-Rs 22 1;O/_( Wlthaut any Special pn') 

J (•' 	f LU 	•L. 	N 	.i. 	I 	I 	- 	.1 I 	

0 

.¼ 

 



— 
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1, 	<.Lsing scale of pa 

Iith special. i.aY of Rs.10/- 
2. i'OPosed scale of pay 	R. 000-11010_201150 

with: special pay f Rs,20t_ 
3.Ex :s:ing basic Pay 	 Rs. 	230.00 
. hP/ADA at index overage 608R. 	463.50 

nstalrnents of interim 

	

. 	100.00 	 ,• 
6, Exjtji 	omaluinonts 	-Re. 	793.50 
7. Add 20f basic t a 

	

ninjmu o.fRs.'.. 75/- 	
•, 

Tot0l = 	 -Rs. 	868.50 
Pay to l:e fix&d in j:roposed 
scale of pay 	 -Rs. 875.00plus special pay of Rs,20/ 

fol1w s the, provijn of FR 31( 2). It should be noted thatthe beeft of this rUle is not &thnjssjb1 	n CaseS where • Government servnf has elected the revised scale In 
especb i his suostaneivo post, but has retained the existlnb 

ScOle in res1ect f n :fficiatiiog post. 

Ruj e 3- This rule prescribes the manner in which the next incre-
ment in the new. scale s!ould be regulated. The provisos to this 
rule are intended to ellminate the ahomalies of junior Oovernmiient 
servants dawing more py tah,thejr senior by the operation of 
the substantive part'of thfs rule and also taking care of the 

servnt whn have been drawing pay at the maxum of 
'Ile existing 

 scale for more than one year as on 1-1-1986 'and, also 
ths C /errnc.it servants who have been stagnating at the 
inoxiJmuo f the. existing scale and are actually. in receipt of 
stonOtj1) increment n ad hc bsi. 	 . 

Rule 9 to 14-The rules are self-eplanatar, 	 . . 

... 	
': 	 • 	 • 

The Central Civil Sctvices (Revised Pay) Rules,1986 1ave been 	ce t0 implement th racommnerlcjatinns made by the Fourth 
pay C:mn:nission With..repect to th6 pay scales of Group 1 13 1 ,Group 

	

m Cnnd Group. 'D' emnplayes of the Govcrrnent 	Even though the C:nmis3i 	has SU ostc-dhe revision of pay scales from 1st April, 1936 the G,'vcrmrnt has cecided 	give Offect to such recommen dtbs :ironj It January; 1986 in order .t0 provide greeter bbnefit 
to the Governant servants in gefleral. Accordingly,the ruIs are being given retr)spective effect from 1st January, 1986; It 
is certified that .thc re_-L1rosj.-.ec-tivc_ effect being given to these 
rules iiij. ut ffect /dvprscly any cinply 	to whom these ruled; apjly , • 	 . 	 • 

\Tiu1 a Sanatnan sciQ1 pay in the nature, of 
rc0ib n t- t a cailuncrtc is not sanctioned or granted with any 

• 	Of 'rod to in aro 7( c ';ud as given, in illustration. 

• 	 . 	 •.,• 	 . 	 p  

I 

	

- 	 L 	 , 	 .. 	

• 	 :
i 



Where as th 
K cwiariya VJ.dyalaya 13Th4i 
K enciriya Vi dyalaya Duli 
O ny (;omA1iakion as on 1 
inurement s 

Where as t 
was not duly. approved b 
per ru1e 

• 	Where as 
2000 it observed th 
on I I 06 i a found to b 
g rant act 

i1ire as 
Du1iejcrn represented a 
office vid o 1 ct tar No 
on the pre1;ext on futur 

It isthor 
. endriya Vdyei aye 
grant of 111th Pay Coniml 

o rdl  

I tOOLO i600 
.6o26o0 

lW12150e0 
1336 . 	 R22004 

I 87 R s. 2200 O 
1

•) '() 	I 
p,... 

.~ 11 . 	 fl.Sb22bQO0 

by thil3 offiC0 

Distribution 
1 Shri P 0 C.Goaw 

Duii0 
2 The Principa1 

with a request 
to Shri P0CGc 
WhiCh may p1r 
personal fi1e 
necessary acti 

' 

•,(•),n 	I 
4'  

\' 	 \. 	 - 	 '/'•_ 4 
• r;JJ7 

- 	 3339 (AC) FL' 

Phone 

ThTFR TT3T 

KEJJDRñ'A VIDYALAVA SANGATHA.N. 

IIH 	lj 

110' 

H 

No. 12/KV;(SIi)Account 99.'2000/ g oL  -  -

OFF ICF1QJ 

Regional Offc 

HospItal Road, 

Slichar - 788001 

Dated: 0192000 

a scrutthy of pay fixation statement during 
t the py initiolly fixed by the Principal r 

D in excess by 2 increments whIch was wrongly 

iri P,cGoswami D Libraien P Kendiya Vidyaiaya 
inst correction in pay fixation made by this 

dt52K 
a benefUt of 2 increments given to:him 
eforeinformed to Shri PC0GoswamiLibrerian 
ajari tht.14a pay a on 1186 consequent upon 
sion is fixed as under 

rdo 	ca1e in senior rede 

23004T]'60 	I 6406O26OO-75' 2900 

) - 	 hs2180 '2000PF 
D 	 R221 000 
) 	 fls02 1 0 ' 1000 pp 
) 	 R23000OO 

Rs02360.00 and so on 
This supar eedes earlier fixation of ,pa made 

1_... 

• 	QffgAsecitait 

ni Librarian 9 Kendriya Vidyaya Crnrni s sioner 

e,ndriya VidyaiayaDuliejan 
to hand over the encloeed letter 

swarniLibrariefl and obtain the p.cknovilodr 
so be kept on recorth The service book and 
f Shi-'i Coewami Aeenc1Osec1 here with for 

pay inrespect 09 Shrl ? 0 CGwiLibraViafl 
jcan was p'ovisiena1y fixed by the Principel, 
jan conequent upon implementation of IVth 
L,1986 at R2250000 by allowIng 2 bunching 

o pay fix ation statement made. by the Principal 
the competent authority which is required s r.  

• 	INE 	* • 	 .•*- 	' 	 - 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI 
BENCH 

AT GUWAHATI 

O.A. No.401 of 2000- 

Shri Probodh Ch. Goswami 

Applicant 
- Versus- 

Union of India and Ors. 

Respondents. 

The applicant abovenamed begs to file rejoinder 

to the written statement as follows :- 

MOST RESPECTFULLY SHEWETH :- 

That with regard to statement made in paragraph-2 of the 

Written Statement the• apptiôant reaffirm the averments made in 

paragraph I and II of the Original application. 	 - 

That as regards the averments made in paragraph 3 of the 

written statement the deponent states that the averments made 

therein are misleading in as much in the original application only 

the question of senior scale and fixation of pay was raised. It is 

stated that the general grade and initial pay in the senior scale was 

fixed by the Assistant Commissioner 	and not by the Principal, 

Kendriya Vidyalaya, Duliajan. 	Again in the 	fixation order 

vide Annexure-li of the 	original 	application 	shows the 

acceptance of 

- 	contd..... 
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general grade scale by the Assistant Commissioner. Moreover, 

as per the Annexure - I of the respondents submission it is 

evident that the auditing and inspection officer who is to 

scrutinize the fixation wwas well aware of such fixation as 

because prior scrutiny is require for fixation of initil 

pay.  

That the statements made in paragraph 4 of the 

jritten statement is not correct and, therefore, the appli-

cant denies the same. The applicant begs to state that the 

case of the apiicant is not that the implementation of 

forth pay commission report in the fixation of his scale of 

pay. Even if the Principal, Kendriya Vidiaya, Duliajan fied 

his pay by allot,ing two bunching increments cannot be raised 

after 14 years of continuous service and enjoyment of the 

scale by the applicant. However, the comptent authority 

fixed his initial pay consequent upon the appointment of the 

applicant in the senior scale. After its operation continu-

ously for 14 years, the same cannot be raised under the 

existing rules that too by an officiating authority. 

That the averments made in paragraph 5 of the 

Ljritten statement is denied. It is denied that the pay fixed 

in case of the applicant as on 1186 is found to be in 

excess by two increments. It is stated that the respondents 

have completely overlooked the existing fundamental rules nd 

subsidiary rules made available in the context. It is stated 

I 
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that the fixation once done by a competent authority cannot 

he reviewed by the same authority. The applicant states that 

the present case is in the subject of fixation of pay in the 

senior scale and not in the general scale Nhich was not 

availed by the applicant from 1186. 

S. 	That the averments made in paragraph 6 of the 

apolication are not correct. The applicant denies the same 

and reiterate and reaffirm the statements made in paragraph 

VI, VII and VIII of the original application. In this con-

text the applicant begs to state that during the entire 

period of 14 years the operation of the so called erroneous 
11  

fixation of pay in number of verification of service matters 

were done by the auditing and inspecting team and this 

questlon was never raised at any point of time. The scale of 

pay was in operation with time to time increment and cross-

ing efficiency bar for which a departmental promotion corn-

mittee considered the matter. Therefore, it is evident that 

the no-excess payment is made to the applicant. 

6. 	That the applicant begs to stte that the averments 

made in paragraph 7 of the tritten statement is a repeata-

tion and the applicant denies the same. Hojever, the appli-

cant begs to state that the competent authority had fixed 

his initial pay in the senior scale with effect from 1,186 

and not by the Principal, Kendriya Vidalaya, Duliajan. The 

applicant crave leve of this Hon'ble Tribunal to rely on the 

Annexure - III enclosed with the original application. 

-0-1  
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7, 	That the applicant begs to submit that the im' 

pugned action of the respondents has caused adverse civil 

consequences on the applicant. The impugned actions had not 

only demanded refund of the long 14 years benefit of the 

applicant, it also attempt to 1oer the status of the appli-

cant in the eyes of the other staff of the institution. The 

applicant prays that the original application filed by the 

applicant may he allojed,. 

e 



V E R I F I C A T I 0 N 

I, Shri Probodh Oh, Gosjami, son of Nabin Oh. 

Gosami aged about 57 years, resident of Kendriya \/idyalaya, 

Duliajan, P.O. Duliajan, District - Dibrugarh, Assam do 

hereby verify that the statements made in this rejoinder and 

in paragraph 1 to 7 are true to my knoNledge and belief and 

the rest are my humble submissions before this Hon'ble 

Tribunal, 

And I sign this verification on this the 16th day 

of 	2001 at Quwahati. 
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